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(iii) The duration of training
should be about 6 months.

(iv) The content of training

should include adult psycho-
logy, culture and history of

the community; methods of
planning and  evaluation;
techniques and teaching

methods; field expertence;
use of instructional material.

(b) Research and Evaluation:
(i) Universities should place
emphasig on action research
e.g., pilot projects, experi-

mental approaches, prepa-
ration of vocabularies ete.

(ii) Research should include
evaluation.

(c) Publications:
These would include:—

(i) Manuals for literacy teachers
and administrators.

(i) Model literature materia],

(iii) Graded reading material for
continuing and functional
education.

(iv) ‘Graded
material,

(v) Annotated biblographies of
adult literacy literature.

«c) The report is under examination,

supplementary

1214 s,
RE: BUSINESS OF THE HOUSE
Mr. Speaker: I have received this

intimation from the Home Minister
that he would make a statement giving
information on the Delhi incidents
because that was being asked for.
That would be done at 5.30 today.

8hri Harl Vishnu Kamath (Hoshan-
gabad): Which Home Minister? That
intimation has been sigred by whom?

Mr, Speaker: Shri Jaisukh Lal
Hathi.

NOVEMBER 9, 1966

Re. BO.H. 2136
8hrl Hari Vishnu Kamath: Not the
senior Minister? (Interruption).

Mr. Speaker: I have told that Shri
Jaisukh Lal Hathi has signed it (In-
terruption).

Shri Nambiar (Tiruchirapalli): Is
he the present Home Minister?

Mr. Speaker: Order, order. When 1
am speaking nobody else should speak.
It is a wrong thing.

Shri Hari Vishnu Kamath: How has
he signed it, as Minister of State or
Home Minister?

Mr. Speaker: He has signed
sukh La] Hathi”.

Shri Hari Vishnu Kamath: Not by
designation, by name only.

Shri Hem Barua (Gauhati): May I
know whether Shri Nanda is keeping
well? Why is he not making that
statement?

“Jai-

Shri Nambiar: He has already re-
signed or he is likely to resign?

Mr. Speaker: Order, order. I have
also asked the Minister of Health to
make a statement on the nurses’
strike and she would be making that
statement at 5.46 P.m. to day.

ot ammgy (fganT): weus wEEa,
b ka8

st 7y femd (HiT) : AT CH
reqT JEAET W § |

wEuw AERT T a0 § 9w,
ST STEH Y OF qry & 7Y g awar |

ot vy AT FFTAT FTAIAR |

woqw wEay : A g9 AF § afe
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Shri 8. M. Banerjee (Kanpur): It
has come in the newspapers.

Mr. Speaker: The House should
not concern itself with what appears
in the newspapers.

Shrl Harl Vishnu Kamath: Sir, I
rise on a point of order under the
proviso to sub-rule (2) of rule 376,
about the arrangement of the busi-
ness of the House. After some strug-
gle yesterday, we have been success-
ful in getting the first Calling Atten-
tion Notice on the agenda paper today.
But I find a curious foot-note that it
is to be taken up at 6 O’Clock this
afternoon.

Shri Tyagl (Dehra Dun): It is al-
ways done.

-~ [
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Shri Vasudevan Nair (Ambalapu-
zha): No.

Shri Harj Vishnu Kamath: Now,
may ] invite your attention to rule
197 read with the amended rules re-
garding the arrar of busi
amended only last session or the
session before that? I will read rule
197 first, Sub-rule (1) says:

“A memher may, with the pre-
vious permission of the Speaker,”

~—that is already secured, because

it is in the Order Paper—

“call the attention of a Minister
to any matter of urgent public
importance and the Minister may
make a brief statement or ask for
time to make a statement at a
later hour or date.”

The last sub-rule «of that rule
says:

“The proposed matter shall be
raised after the questions and
before the list of business is en-
tered upon and at no other time
during the sitting of the House.”

Please mark the words “at no other
time during the siting of the House”
Now, it has hapenned in the past. 1
do concede, that whenever 2 or 3 call-
ing attention notices were given, you,
Sir, in your wisdom which is never
questioned in the House, ordained
that the second one may be taken up
later on in the evening, say, 6
O'Clock. Well and good; we did not
question it at all. Today, after wait-
ing for a week , SehEIT ¥ VT §--—
we had waited for a week—we have
got thig calling attention notice.

Mr. Speaker: I said yesterday that
I called the Minister....

Shri Hari Vishnu Kamath: Sir,
this House, alter all, js the mirror of
the aspirations of the people, the in. -
strument ¢f the will of the people,
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[Shri Hari Vishnu Kamath]

and I do hope you will have some
patience with us of the opposition, as
with the members of the Congress
Party. Now, you said yesterday that
you had sent this to the Minister
concerned, but we were under the
impression, may be a wrong impres-
sion—because we are not infallible—
that it would be taken up today
morning. You have told us in the
last session, or the session before that,
that a Minister is usually given two
or three days to make a statement,
whether he accepts it or not. We
waited and waited for 8 days now and
we are happy that it has at least
been reached. Under this rule, read
with the amended rule with regard to
the arrangement of the business of
the House, how does it read? First of
all, oath or affirmation, then gbituary
references, then questions (including
short notice questions) and then, im-
mediately after that, calling attention
notices. This rule makes it man-
datory that, unless the Speaker is
satisfied and unless there are con-
vincing reasons to the contrary, the
calling attention notice that is on the
Order Paper, that is, the first one if
not the subsequent one, must be taken
up after questions and before the
regular businesg¢ is entered upon.

An hon. Member: No.

Shri Hari Vishnu Kamath: Do not
just say, “No”. Listen angq then
think about it, if you can.

Then, sub-rule (1) says that the
Minister may ask for time. That is all
right. The Minister is present there.
He is sitting there as large as life.
Has he asked for time? We do not
know. If he has written to yau a
private letter, it is another matter.
1f. he has asked for time, we are
completely in the dark about that.
But usually the convention or tradi-
tion has been that you call the Mem-
ber concerned, he reads out the cal-
ling attention notice and the Minis-
ter asks for time. Almost everyone
has asked for time in the past. [
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know that. If he asks for time, we
have no objection. But today in the
Oreder Paper itself the footnote

Shri Ranga (Chittoor): Even then
the Speaker must be satisfied.

Shri Hari Vishnu Kamath: For
everything the Speaker has to be
satisfied. We cannot do anything if he
is not satisfied, That goes without
saying.

Shri Nath Pai (Rajapur): He does
not look very satisfled.

Shri Hari Vishnu Kamath: My col-
league, Shri Nath Pai, says that you
do not look satisfied about this mat-
ter at all. I do not know; I do not
presume anything about it.

Without the Minister asking for
time publicly, in the House, the busi-
ness has been so listed that this is
to be taken up at 6 O'Clock in the
evening. The rules are all in con-
sonance with article 118, clause (1),
of the Constitution and the Rules
Committee is the sole authority, so
far as this House js concerned, to
recommend changes in the rules. 1f
there has been a change in this rule,
rule 197, the Rules Committee should
have recommended that rule and it
should have been published in the
bulletin concerned. I have scanned
al] the bulletins in the last few days
one after another, but no change in
the rule has been notified in the bul-
letin so far.

Now, what happened yesterday? It
is a sad commentary on the ugly
disarray in the ranks of the Govern-
ment party (Laughter),

An hon. Member: Yes, Why laugh?

Shri Hari Vishnu Kamath: Hardly
hag the words that had fallen from,
the assurance given by, the Leader
of the House disappeared into thin
air when there was no quorum in
the House. Here is the record. At
16.48 hours my gallant friend, Shri
Radhelal Vyas had the honour, ...
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An hon. Member: All
him!

Shri Hari Vishau Kamath: A mem-
ber of the Congress Party had the

honour to

guts to rise on a point of quorum.
Shri Radhela] Vyas said:—
“There is no quorum in the

House.”
A very good statement he made.

The Minister of State in the De-
partments of Parliamentary Affairs
and Communications (Shri Jaga-
natha Rao): Please read also the
earlier statement of Shri Radhelal
Vyas. KRR v )

Shri Hari Vishnu Kamath: That '
you read for me. I am mot going to
read that and waste the time of the
House. He is asking me to waste the
time of the House. Let him read it. i

I am glaq the reporters mark the
time also; otherwise, we would not '
have known the time. At 16.48 what "
happens? You were not there unfor- :]

tunately, but some Chairman was
there. The Chairman says:—

“The bell is being run—Still”,
he says—he must have hagq a - little

pang in his heart perhaps—

“Stil} there is no quorum”
Then what happens? Then, he says
—another direction from the Chair—

“The bell
second time”.

may be rung a

Look at the disarray in the ranks of
the Congress Party! The Leader of
the House gave us a solemn assur-
ance in your Chamber and then in the
House that at 6 O’Clock and after-
wards they will cnsure the quorum
because they have come before the
House to change these rules. But what
happens? Again, the Chairman says: —

“The second bell has been run
and still there is no quorum.”

Shri Indrajit Gupta (Calcutta
South West): For whom the bell
tolls? :
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Shri Hari Vishnu Kamath: What a
pathetic confession or admission,
\ “...and still there is no quorum. The
House stands adjourned till 11 a.m.
tomorrow.”?

=Y gew wT wgam (FarE): WY
YT AMIAF ARG |

Shri S. M. Banerjee: Even today

in the morning there was no quorum.

Shri Hari Vishnu Kamath: To sum
up, I would briefly say this. I would
plead with you, because you are the
supreme custodian of the rights, the
liberties and the privileges of this
House, if you fail us, Parliament will
fail. But knowing you so well, as I
do, I am confident that you will not
fail. This listing of the business at
6 O'Clock today

Shri Tyagi: How many points?
(Interruptions)

Shri Hari Vishnu Kamath:
keep quiet.
St g7 W *TAT : T7H g A
I F AT T |

Please

Mr. Speaker: Order, order.

Shri Hari Vishnu Kamath: You
have kept quiet after Tashkent, This
footnote, I venture to submit, could
not have been done with the whole-
hearted concurrence of those who are
concerned at the highest level here.
I venture ty suggest that it is a clumsy
ruse, if not a dirty trick, on the part
of the Minister of Parliamentary
Affairs. Knowing you well, I am
confident that you will not be a party
to this dirty trick. It is a ruse on the
House. 1 hope this matter will be
taken up now.

Mr. Speaker: There is nothing so
extra-ordinary as should be empha-
sized in this manner, as has been
done by the hon. Member....

Shri Hari Vishnu Kamath: Why
mot? It is very important. (Interrup-
tions) .

Mr. Speaker: Hear me.
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Shri Vasudevan Natr: Thig is a
dirty trick planned by the Minister
of Parliementary Affairs and not
you..,, (Interruptions)

Shri Hari Vishnu Kamath: Ask him
to keep quiet.

st gew W B ;. WEe

A, FHT F IN(TF BFA F
e A g wifgq

Mr. Speaker: I had said yesterday
that T had sent the Call Attention
notice to the Minister for informa-
tion. It must be made clear first that
I do not ask for his permissian or
concurrence. It is only the informa-
tion that I want to get before T decide
it. I was inclined to accept and,
therefore, I had asked him to give
some information about it. 1 have
also ruled that if I do not get infor-
mation within 48 hours, I will be ob-
liged to put it on the list. Because I
had not got that reply, I had to put
it on the list and I....

An hon. Member: Shame!

Mr. Speaker: Order, order. What
is the question of shame?

Shri Hari Vishnu Kamath: They do
not heed your advice. And what is
all this coming to? Let them all get
out. (Interruptions)

Shri' D, C. Sharma (Gurdaspur):
It is very unparliamentary.

Mr. Speaker: Mr. Kamath has
read the amended rules and he him-
self quoted them. They are pot
amended rules. They are rather
Directions by the Speaker about the
precedence that the business shall
have and there it is put down defi-
nitely, “unless the Speaker otherwise
directs.” Therefore, there is no won-
der if I have concurred and I have
myself put it at 6 O’Clock, Then
again. ...

Shri 8. M. Banerjee: You take the
entire blame on you.
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Mr. Speaker: May be. Then again,
rather I left an opportunity for the
Opposition that there might be some
Call Attention notice that might
come up today. Here is the Minister
asking for time that he will answer
it at 545 p.M. I have read it and
the House knows it.

Shri Hari Vishnu Kamath;
Minister asked for time.

The

Shri S. M. Banerjee: He had eight
days.

Mr. Speaker: The Minister has
asked for time that she would be
able to make that statement and ans-
wer the Call Attention fiotice at 5.45
PM. I read that just now to the
House.

Shri Hari Vishnu Kamath: In this
case, the Minister hag not asked for
time.

Mr. Speaker: Then again, I say
that that was an addition. I rather
left an opportunity for the Opposi-
tion that @ have given. -

Shri 8. M. Banmerjee:

me...

Kindly hear

Mr. Speaker: As regards the cal-
ling-attention-notice about nurses, I
have announced that that woulq be
taken up; the hon. Minister has
asked for time up to 4.45 p.M. and she
will be making a statement.....

Shri S. M. Banerjee: Kindly hear
my submission....

Shri A. K. Gopalap (Kasergod):
This question was about the calling-
attention-notice on the question of
’scarcity conditions in UP and Bihar,
this had been given on the first day
and on the second day and repeated-
ly. Yesterday also you had given it
to the Minister saying....

Mr. Speaker: There also, the hon.
Member should realise that for four
“days we had been discussing the No-
" confiedence Motion.
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=t vy foad : & 7 @ @ &
L
Shri A, K. Gopalan: I do not know

why the Minister has not been ready
with an answer today.

ft /g foqd :  wEAmTw w7
wfaIq & TEITE F1 WG T ¥ qE
g? g agt
Shri Nath Pal: In the first place, 1
should like very respectfully to draw
your attention to this fact that we
would plead with the Minister of Par-
liamentary Affairg that the impracti-
cability of his suggestion be taken
into consideration, because that is
borne out by the fact that it is al-
ready past 12.30 p.m.

Shri Hari Vishou Kamath:
has been demolished already.

Shri Nath Pai: In the eagernesg to
rectify their own past lapses, let him
not behave in a manner which sets up
a dangerous precedent,

That

1 want to recall to you a very im-
portant sanction which you had given.
The precedeny used to be in this
House, till you changed it with the
concurrence of Government and the
leaders of the Opposition Groups, on
every day on every important deve-
lopment ur occurrence in the coun-
try, an adjournment motion, and
there used to be a spate of them
every day, and those adjournment
motions used to be brought up here.
You then made an appeal and sug-
gested that unless there was an ex-
traordinarily important matter you
would not allow an adjournment mo-
tion. We told you that this was an
inherent right. To that you replied
like this. This is all in an agreement.
You replied that Members would be
allowed to table calling-attention
notices in place of adjournment mo-
tions. We said that the calling-atten-
tion-notice would not meet the pur-
pose, You then extended this right
and said that questions would be
allowed to be asked at the rate of one
per each party.
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Shri S. M. Banerjee:
tories could ask.

Only signa-

Sbri Nath Pai: First you had said
that one question would be allowed
ror each party, and then yau said
that chance would be given to the
signatories to the notice. This was
the clear understanding. This was
agreed to by the whole House, and
we thus gave away a very important
right, namely that of moving ad-
journment motions. It is at this
stage that this is not even allowed
to be mentioned. For, what we are
today doing is in accordance with a
well-established convention which is
the result of a deliberate agreement
reached with the concurrence of the
whole House; it is this today which is
in jeopardy. Thig was the concensus
then, and the Speaker gave his sanc-
tion # it, and, therefore, it had the
authaority. And it is that which 1s
being violated now. That brings us
into a difficulty especially men like
me who temporarily are not able to
raise the volume of their voice and
claim your attention. I would ask
whether the new rule is Spencer re-
versed in the Lok Sabha in 1ndia,
namely not survival of the fittest but
the survival of the loudest. The Min-
ister of Parliament are Affairs could
not get any agreement so far on this
question, and I am sure you would
bear me out with the help of the
Secretariat if necessary, and I think
that Shri Satya Narayan ‘Singh’ or
Sinha, unless his memory fails....

Shri Hari Vishnu Kamath: He is a
‘Simha’ a lion.

Shri Nath Pai: I would, therefore,
submit that it is in your hands now.
We do not want anything except
what was clearly understood and
what practice has prevailed in the
House for long and what has been
long enjoyed by this House. An ar-
bitrary and mechanical curtailment
and infringement of this well estab-
lished convention is the thing which
is bringing in a new precedent which
is not likely to enhance the liberties
of the House.
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Finally, I want to know whether 1
am quoting you aright. I want to
ask whether this is not jn jeopardy. .

Shri Tyagi: It is net a debate.

Shri Nath Pai: It is a very import-
ant matter......

Mr. Speaker: There was a debate
once on this matter, and there was a
debate for a second time when an
attempt was made to have the deci-
sion rescinded....

Shri A. K. Gopalan: That is not
the question, but the question is this.
You had just nmow said that you had
written to the Minister and given him
notice that within 48 hours he should
reply. You did not tell us whether
he had replied saying that he wanted
time. You did not answer that ques-
tion and there was no reply to that.
That is a very important thing.

Shri Hari Vishnu Kamath: No
courtesy even.

Shri A, K. Gopalan: When you
have given notice, he would at least
say that he wants time and it should
not be taken up today.

Mr. Speaker:
thing altogether.

That is a different

Shri Ranga: It is an important
thing, and we are not able to discuss
it here. Are we the only people to
respect the Chair? Is it not their duty
also to respect the Speaker? Why is
there a Speaker at all? Let us con-
sider that very important issue. Why
do we want a Speaker at all in this
House? We want the Speaker to be
respected both by the Opposition as
well as by Government. Many a
time you have drawn our attention
to this that we did not behave as
well as you thought we should have
behaved, and we accepted your judg-
ment. But when it comes to the
Ministers, what happens? How many

times have they flouted the direc-
tions, the advice, the suggestions made
by the Speaker? Should we not have
an occasion to take them to task in
regarqd to that particular matter?

Here is a blatant, glaring, disobe-
dience on their part, showing disre-
gard to the Speaker. It is not you we
are concerned with; we are concern-
ed with the Speaker. You are there
today as Speaker; tommorrow there
would be another gentleman there.
But we are concerned with the office
of Speaker.

What happens? What are the rules?
What is the convention here? When
the Speaker sends a call attention
notice to the Minister, he asks him
that within two days, or at the most
three days he should be prepared to
answer. They do not reply. Then the
Speaker again. writes to them. They
ignore that also.

Mr. Speaker: Again on.
Shri Ranga: All right.

Mr. Speaker: Then I put it on the
agenda.

Shri Ranga: What does that mean?
It means that they disobey you or
you disobey them. You cannot dis-
obey them, because they have got to
obey you. That is certain. When they
disobey you, what does that mean?
You are forced now to enforce the
law by yourself as a judge. Instead
of being in the position of command-
ing from them implicit obedience, you
are faced with a position in which
they do these things in a deliberate
manner.

Three days were given to him. He
was remindeq also—I am sure—and
in spite of it, he does not care. He
does not care to give a reply to the
Speaker. If he had not cared to give
a reply to our Secretary, even that
would have been a terrible offence.
But on top of it, they treat the Spea-
ker in this manner. Do you mean to
say that there is no redress at all
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in this House and it is not possible to
take the Minister to task?

Shri Hari Vishau Kamath: Adding
insult to injury!

Shri Ranga: There was another
case, There was a Minister who had
to answer a short notice question on
a particular day. You called him. He
would not rise in his seat. It—is
within your memory—he would not
rise. Then you reminded him of his
duty. What did he do then? He had
the temerity to say that he had no
information. Then your secretariat
had to remind you and were able to
tell him that he knew and the answer
was already sent to your office; there-
fore, it was his duty to answer it.
Did he answer it? Did he think it
proper to apologise to you and the
House? No. But in your generosity—
that is the real trouble; you are too
generous—you allowed that Minister
to go scot-free when he should have
been condemnegd and censured in this
House. Never before has a thing like
that happened in all the years that
I have been in this House.

Therefore, | am not prepared to
agree with you when you say ‘it is
another matter’. We cannot allow
these things to go on in this manner,
when such things are simply dis-
missed as being of no consequence.

We find now that these Ministers
are really intent on disobeying, dis-
regarding and ignoring the existence
of the Speaker here. We must have
a clear assurance from Government
that they would show some sense of
regard to, respect for, and compli-
ance with, your wishes, as we are
expected to do. 1If they do not do it,
then as.I told them yesterday, and I
repeat it today, it only means that
they have made up their mind to
make short shrift of parliamentari-
anism and demvocracy in this House.

Shri A. K. Gopalan: There are two
points (Interruptions) .

Mr. Speaker: I will call one by
one.
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st qo Yo aAL: F HoAT AT -
ME ML FAT fay o 52 &
qTE |

it wy fomd: & WY qrrE s e
I3 % foad frat W asg )

weow  wgRa: g F1€ aEd @l
2 fir < ge @ET ), AW IF AT qATAT
Eiliuc oy

ot wy famd : wq Y EEdr
¥ ¥ 9T g9 g3l F1 qAAT A
W 3T F1 qGEAT FT TWA I3W FT
TET AT AQU | H ATEAT FT T
Fra-gH & aR F & | § mdAfew
FEAFICI TG o av, A
7ol qF qH G g ™ g oAy
21 g1 § 1 & fraan e < ?

Shri Tyagi: T remind you that there
is an established practice not only
here in other parliaments as well
The opposition or other members have
got a right to raise points of order.
Of course, they have just to put the
point exactly, not to deliver speeches,
but when a point of order is raised....

st Wy foerd: 77 fom Ay A T
R € ? 29 AT FIW TW! qE A

&1

weaw KT : A o7 g7 OF FraT
aF 2 & | & drad F fom dar g
g AT q<Ew Al gaad § 7

_ Shri Tyagi: I want to raised one
point for your ruling. Points of order
are raised and then the Speaker gives
his ruling. Unless the Speaker is
anxious to collect the reactions of
others on that point of order, no de-
bate is permitted. So, if a point of
order is raised, immediately after
that the Speaker’s ruling is given, and
the point is immediately finished. So,
let not points of order be a matter of
regular debate.
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st wg fowd : qere wRew,
STAEAT & AV F) FF T AT T
SeTT WgaT g | afamm A fraw
TR wegeny faviz AR Qoo 3w
T KEAT T qSA W4T & R g1
gy 1 Gar W AT wifkd
@ wWEa AR wsgEm  fain
0w T F gF ¥ a0 &, q & faura
AR gl #) gew wT fear ny i
oq gfquma qar faan Fiiw ol F g7
¥ Y & A T wY gew w7 faar
Iy | &7 T K AT FEt g A
ST 1 & g q1X H WS F7 e i
wwat § 1 & o w1 eara fraw 372
1 acw ferar =vgar §, N @ TFT
t: .
“A statement may be made by

a Minister on a matter of public
importance with the consent of
the Speaker but no question shall
be asked at the time the state-
ment is made.”

faaw o a1, Afeq oo gz 4
Y AT & FFqT T AT A (B 2
A | IF IH & gIEA A I TGN F
faere oo F1 A Y H Ao E)Y
59 a17 & forq worg= o f s /-
GHA T, FTAT GEIHT FT 3@ F, A9
fax & wo daaT & WX ag deen
Uy e T@T § 1 7FT 9T S aEr
At Y I fagm 7 My AFT T
THTT Teq T fagqr mam

Hq & sqFT earq Afaam F w4
s8% 113 ®Y T feerar avgan § ot
AT F1 A0l H XA § 1 78 WS
TWIFR § -

“So much of the said estimates
as relates to the expenditure shall
be submitted in the form of de-
mands for grants to the House
of the People, and the House of
the People shall have power to as-
sent, or to refuse to assent, to any
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demand, or to assent to any de-
mand subject to a reduction of the
amount specified therein.”

e wERT: TN AR AIAT 8T
qaTe TG & 1

Ragfemd: & w7 F amAw
fagra #Y ai@ Ta Tgrg | WG gaT
T Y Geg-qug fame X § & faw
a2 frzgm AR I § g ara Ay
FIeg A g & fagra ®r @14
7@ T § 39 Y TN F A17 909 AT
dagar Nfan | 3§ # AIAT T
ifrgmsz-mmI ¥ asv § faam
208, 209 91T 210 % Araga  fwey
oY T FY AT 9T EH A F-AAT
2Y w1 wfa s E—NF ww1 AYT TSA
awr & sAert 9T o) afeAwe §
g9 GEAYT & A 9T gATY FET
weari wY arfea fear « fww g
T ? gq " ) 5 agh ox e
Ay, wgw fRoig Y IF 1 TA
TR @fa™ F 93533 11397 farg
208, 209 WIT 216 ®T AT GFH KT
fear wam

wx % sra w1 s fraw 197(5)
£ M fgarr argar g, @ wfaw
o Afrg F AT ¥ 7g Fraw 39
TFITE :

“The proposed matter shall be
raised after the questions and
before the list of business is en-
tered upon and at no other time
during the sitting of the House.”

o fir i w A Fare #
A g M gw A @ fruw &

ST X §, A H +33 & fF aoaT
38 ¥ fardia g

o Ak § J adtEaw Ay ag @ fr
77 ¥ qz dfrgm 34 F AT FAT AR
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fram, 39 & @77 gegelty fiw, qu &
a1z gewa faoir o gaeear ) AfeT
w7 dfagra F gadz M fraw gark
R ¥y & N3IT AN @gwW T fear
arar & w2 F Afqun - F 9337
sttfagg ga i F g § 7 & QY
oY g FY @49 F7 2y &1 & ghen
& fam g 1 Gaar argar g f5 ga @
aratfsar feg Y arfy st &
13T § % oF %q awvar sy AN I
F TAATT &Y AT FH-FIA 99 |

wr g ;g iwd 5 oaw
¥ og¥ dfea &, 97 F A WIT AW
I EFATIFF I IR § |
AT AFALEL 1 A H @A N
3T ara & ? 39 grIq # o o wifres
113 &1 9 A8Y frar qur 34

Y we foed : frarmar g

qeT QAW : g TF AAAT AT
Y 77 18 w1 g% ¥ fa ag fady ofr fafq-
¥ Ay & Frqwre 3, afew oy
grga ae &7-mwd frexa wum ar
Y, I A grIF FY WAl & 1 9T graA@
fafeta #1 a1 ¥ar & fF &0 &
ot fafaers ax femeam #3937 AT
ot Fat qr Ay IR

ot we ford : TRE AT F TF
A A& AW T wIT oA A A
& 208, 209 AT 210 ¥ GOFATC gH
# afaw & fx gw fedr WY 43w
Foae ¥ Fe-aeaTy g mea ¥

qera Wi . 7g 3TeE mfnw
&1 ag hn w7 war & fr ag fa e

fafrefir oY feeha T )

ot g sy o ¢ TT AT AT
R ERE L GE R RECHE CO
wOnAT 9T, IW & G 113 F WA

e
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oo we - ag A A g )

oft wy fored - ag @ aadi
gy gsam ¢

woow wevew - fra fafeed w
gr 917 AT fem #Y Sve faar a3,

7g dFer o € FIw &1 Afrwre
2

ot vy femd © dig e ® AW
TN /I W FA7 & wATIAT § A
A 7Y GT oA 24 TH A Y A
feda waras ¥ il A @ @ F]T
CG I
oo wgved : fret a4 oy wied)-
zawa ¥ fadfy mfewer &1 wn o g
21 g7 IR ¥ g7 grIW A gAAT hFAT
F@AT G R
Shri S. M. Banerjee: On a point of
order.

8hri A. K. Gopalan: May I make a
submission.

Mr. Speaker: Point of order, Mr.
Banerjee has been standing.

Mo W wevge Mg (Tha@r):
wegel ®Eigw, & A Aa
[ & @ E \ wAT A A0g, v #
oY 39 FY sgEEq1 FT AT FZE N AT
g ® qm @ ¥ S W adac
Cig-cicciiEud

oW wgw . 7A@ AT TF L8,

ay srg Wt wg Afog 1 g4 a7g Fazar
& o7 AT &

Shri S. M. Banerjee;: My point of

order is this. Kindly read Direction
2.

Shri Tyagi: How can a point of
order be a subject of discussion?

Mr. Speaker: I am not discussing it.
He is raising a different point of erder.
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Shri S. M. Banerjee: The Dpoint is
that Mr. Tyagi has not become mature
in 15 years, I have become mature in
ten years!

it owy femy o AN ami oA
dsdie g am &, oo o e g T 2

Shri Nambiar: Over-mature!

shri S. M. Banerjee:
says:

Direction 2

“Unless the Speaker otherwise
directs the relative precedence of
the classes. . . .

oo wEN 59 AT ¥ ag faan
T
& go AYo ww : W17 H A A

g1 ifam |\ & &1 farz & sqrar @Y
AT AT g
oo WA - S a Sig S
IR &, 39 A DFTA A=Y AL
ot o RYo wAAN : HH AV A1d
z a7 Afvg
ot AU W (YTHA) . AeAd
wEeE, WAANG AIFG OF TF FI L
TZA | F TS TF T AHA KT FAV |
ot Tt (37307)
ar 7T an | ’

CEE A T aE

QY Ao Ao FANt : Teaer W,
w19 A1 g A FT wEAr Arfze fr
F gy #Y fred 7 77

weawt wgaw - @ Az &
FgAr argAr § fr Fgt 9T agrae azq
IENE ) TF QI ATE N AT FATH
ag grar a1 v71 Z fE @z areg v A

5 -
[

ot aTT ¢ AWiE ATeE A R
e wEr & 1 Fg A AT
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weqe wEY g IR § qF w0

strgdfemt ez awag 3., ..

Shri Nath Pai:
impracticability.

It shows only its

e wgEd - we 3q fefawa
F1 a4 e 77 F fenisdz fear s
f& az gadfizsaT 2, T smm mewr
a0 waT g7 fefrwm Ay graEs
frar A1, oa fefama =t wa¥ fear
FAT, Al LTIT AT NI FAT A
az 3adfezdas &

=t gfc faeoy www - gw kA <G
by 37 Tasfarsea 2

weay AEw : AfaT T ga &
fr 97w QARNT Frar 9T WYL ST TR
It A1 AT A A0 A g AT
TR 3T o vE & fR A wim oA
1T AF

Shri Hari Vishnu Kamath: Is is
still born. It will remain a dead let-
ter.

The Minister of Food, Agriculture,
Community Development and Co-
operation (Shri C. Subramaniam):
After the admonition of the Leader of
the Swatantra Party, I am entitled to
be heard. I want to say a few words.

=t o WYo ¥ANT : =T J FgT 47T

AT I . .(Interruptions)
Just see. Too much of indiscipline.
Mr. Speaker; He should not say

like that.

Shri S. M, Banerjee: Why should he
get up and speak like this now, Sir?
We are thrown out every day; we do
not feel regret. But there is indisci-
pline to the core there.

Now, Sir, kindly allow me to make
my submission.
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@ anz s wex § wew
wYET | TR WA ayeg ke
WMt wwa A awa whm  «@r
wr9d W geffog w1ay 6 ax &1 aww
T I F A CF A A
g e fafex ofgar s aow 45
eI aag s AN 1 NF
g wTa g Trgar g fe S am s
aw Ay EA g AR ¥ 7 Affew 26-27
aFET #' faar @, 99 aw N-wfwda
v £t o A8 gt off s el g
T WX 26~27 AT T WA T G0
g faer 9% Rw o fagr & @)Y
@3 1 faquuw ¢ 38 H AAwErd
w ¥ fog Y & qwear § 98 w9 W16
W, ¥ gg wiaw av afi Fgw AT ag
T FO Iu ¥ Hifow Y @ g v ww
FT FGIT AT, WITH ST & q@ra
AT KH I w1 xa feor w faar
g fF gea AT AW AT AT
ag 30-35 =AY faegix wrfaw
WA U [XqWT 6y § ST &Y qIA
98T &1 WY 7 fAy

gaq Ngw fafret w1 §, sg ¥
¥ & gy A A g
f T e & T 47-¢ # wifew
wEwT ¥ T H ) I H e ¥ wfa
wenA @) qfae @ fear afew wa
J 7g 1a 7 fF ag €@ w0
@ fau I ag qam &N I @
difega ot @ &) Jrad W T ange
AT AT, FE FAT TEY &Y g | |

(2o )

Shri A. K. Gopalan: I want to
‘submit that ever since Parliament
began on the 2nd November, the
scarcity conditions in U.P. and Bihar
had been agitating the minds of peo-
ple as we'l as Members of Parlia-
-ment. You said that because there

was a no-confildence motion, this
would not be taken up. We raised

149 (Ai) LSD—T.
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this question even yesterday. After
that you sent it to the Minister but
the Minister did not even care to re-
Ply and then he said that he wanted
time because it was very important.
It is very very important. How can
we go on like this when the Minigter
does not even say that he wants time
and dves not even reply to that. We
read in the papers that the Prime
Minister went to U.P. and Bihar; we
have seen reports and also pictures
saying ‘that the Prime Minister was
sorry about it. We felt that the Prime
Minister would have given a state-
ment instead leaving it to the FPood
Minister to make a statement. This
is not only disrespect to the Chair
‘but it is disrespect to the " people.
They do not care for the people who
suffer on account of scarcity condi-
tions in the country. Government has
already declared a war on the people.

‘Mr. Speaker: The position is this.

Shri A. K. Gopalan: 32 Members

-of Parliament of the Opposition signed

that notice but he has cared not to
Teply.

Mr. Speaker: I have to make the
position clear. Probably 1 hag been
misunderstood. I did not take up
these notices when the no-confidence
motion was being discussed. I kept
them with me because if some sub-
jects of great public importance were
not discussed and replied ¢o, I thought
I could consider those notices. So long
as that discussion continued, 1 did not
admit any notice. When that was
concluded and notices continueq to
pour in, on the 7th, atter the discus-
sion on the no-confidence motion had
been concluded, I asked the Minister
to give me facts and to tell me whe-
ther he would make a statement
That was on the 7th. Then, on the
8th, because there was a pressing
demand and a reply by that time had
not been received, T informeq him
that T am putting up this motion for
the 9th and he will have to answer
it.
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Shri Hari Vishnu Kamath: He did
not reply.
[

Mr. Speaker: There was only one
day and how could he reply. On the
8th, I sent the direction, that it would
be put for the 9th.

Shri Hari Vishnu Kamath: What
did he say?

Shri C. Subramaniam: Mr. Spea-
ker, 1 would like to say at the outset
that there was no question of any
disrespect to the Chair, even in-
directly and if it is felt that there
was any disrespect, even indirectly, I
would like to apologise to you. But
fortunately there is no need to do o
as no question of disrespect to you
or %o the House arises in this instan-

.. (Interruptions.)

Shri Hari Vishnu Kamath: The
Government says nothing. Why?'

Shri C. Subramaniam: Please hear
me; 1 have to be heard.

Shri Hari Vishnu Kamath: We will
hear you though we do not tolerate
you.

Shri C. Subramaniam: My parlia-
mentary assistant receiveq notice at
8 AM. yesterday that I should give
information about it and we were
gathering information. At 3 pm.
again, we were informed that this
was being put on the lis# of business
for the 9th, that is, today and there-
fore 1 should get ready. Therefore,
there is no question of my failure to
reply to you within the allotted time
of 48 hours. In fact because of' the
urgency of the matter, you were good
enough to say that I should get ready
to reply and I am ready and I am
prepared to make a statement as direc-
ted by you at 6 O’clock. The Leader
of the Swatantra Party weaves out a
case—one communication, another re-
minder and so on and in spite of all
that I show disrespect to the Chair; I
paid scant courtesy to your direction!
It is not so and I wish to tell the Pro-
fessor that I try to observe decorum
as much as possible and in this case
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there was absolutely no cause-for his
comments. As far as I am concerned,
when you said that I should get reédy
I. have got ready and I am prepared
to make a statement at 6 O’clock.

Shri Hem Barua: He is contradlctmg
your statement. You said that the
Minister requested you to ' put down:
the notice at 5.45. i

Mr. Speaker: No, no; the Mmuter
did. not say.

Shri C. Subramaniam: I would say
to Prof. Ranga that I have not done
anly thing which is disrespectful- tos
the Chair or to the House.

13 hrs.

o R AT sifgar : weamw
aeRg, T AW SfFm AN TeEw ¥
FaY o o1 R LR wwfrma ¥ R
£ ww F@ F 0w W) fren g
faeat a9 gwaEA *T AW ATy
RN wufra A Fa d, ST Ew
WYAT SATA AET AT & | XWX A wX
' wiar & e wfgd | wfac
AT T & FTET AY N NS Ay @
E NN EIE ITH X d
& AT AT, WS TATAT, WAFTEAT, WAT
T Y & FYC /I AE {97 TEY /r=a,
vt e et oAt fras a e
e WY W fawr@ av 9t @,
afe gafage gial F < & 917, &
wqT aden grn P waw 3w faa
feselt 3 waw graTar GO, AT aF &9 SE
T FE age T F X § | Feqa A
R, ®ISAFATRNY .

aE WEEG: 37 LERT AT 6T
@R

o A ARIET Fifgar : ag AF
¥ % 2w < g fr ag qew e firg
mg,q’m’f%‘amm%ﬁﬂﬁr
@i, ¥fFA, Tomm WP,
(vorwmr) . ﬁ'&i‘rﬂgﬁﬁt urm
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e F A qAy §, ¥feq e
AN AT MW, IS AW T aY §, A=
fer IaFY AL gu & 7 § | frad W},
fgnifs2omiE Isgim Ry,
&6 A W, W F FA fow ¥
AT I g AN aar ) #
WOF! Tg AT AT g g F oww
g ¥ ggr 9T @ ¥ qg 7 Tgi A
FEEHT FE AT G AT w2
Tt g ¥ wwre-arar wwar g%
Q@ A ¥ wg g § % 40-50
arg A, IfeF oEF FAT W ™
I AT TN A AW T &, A6 €7
& FITAYE THT FT AT AL AT @Y,
wifs 39 gy #Y T W W@ B,
W T F A TR @G Y wE T
w7 wEH Q|

A OFE ¥ WG wEA qEAT ¥
" & w@ ¥ F 9w A s fw
TEHETA T F TWTLT FY A To07
® NTHT 9T ¥ AZL WEET G930,
F 9T AT WY W1 FAT § I9 ATIHY
AT gw 7 faged @ FT 9woET 9@ )
¥ g GEY N §, 7 § e woey
HTE AT FT AT &Y T €7 2w A
YT IS Y FCIM

worr wEaw : W9 I8 Al )

Tro W HAT Afgar : geqw
a=a, W9 QA &) qEest fady, Ay
A ¥ arg W@y & gfFaEE & g
&y § qar & QY37 dier waifaaqarst
¥ g o ofEd, 1@ & W FT FoqOr
EACU

#Y 5% qir fdew fear f5 oY
Hix ¥ agi @A F—am wwT
AN

wem WEie9 © WY I £ O
Afayr | §F waw g7 faar 3, o7 7w
Afax |
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Wo T wAET WfgE ;g w
TGN @EE

e wENed : T 4w few e
W g?

TWo TW wANEC Mg : T@gH
fafi T & L waa R @
wiforw FY 91 G 1 @A Ak Ww
T, A agr § A T I, Afew
wt Wi gew frert, 6 o fra
WY 9T T} A9 G ) e dw @ & e
T I & FWET 1 T g g,
& W fe | ey gy § fe 3,
WIYHT, T4 & TE FA §Y, WL A9
@ ay qar gy g o L L L
(vaawm) . . . . W e qw
o §, I FAT WY grY IS A0, WY
wr gy & ?

e upaw : ® argan § fe we
d@ wd |

Shri Tyagi: Nothing to be recorded.
Do not record.

Shri Hari Vishnu Kamath: I want an
assurance from you. If history re-
peats itself, and like yesterday, if
there is no quorum again today, I hope
this item will not lapse.

Shri G. N. Dixit (Etawah): A’l that
the hon. Member Dr. Lohia said is
irrelevant. They should be expunged
from the records. There is no pcint of
order in his remarks and what he has
said should be expunged. (Interrup-
tion).

Mr. Speaker: Order, order. Let us
proceed to the next item.






